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CENTRAL ADf'lIMISTRATIUE TRIBUNAL. 3ABALPUR BENCH. 3ABALPUR

CIRCUIT COURT . AT GU/L lOR

Original Application No. 554 of 2002

Gualior, this the 25th day of April 2003

Hon'ble Shri R,K, Llpadhyaya — Administrative rianber,
Hon'ble Shri O.K. Kaushik — Oudicial fleraber.

Ganesh Ram Shakya, S/o, Shri Naktu
Ram, aged 29 years, Occupation-
Unemployed, R/o, 0pp. Dauji Kb Handir,
Puraii Chhauni, Tost Office Motijheel,
Gualior, ,,, Applicai t

(By Advocate - Shri Shiraz Quraishi)

1/ e r s u s

1• Union of India,
Through Secretary,
Department of Post,
Dak BhaUsn , ''^eu Delhi,

2, Principal Chief Post ftaster General,
f!P Circle, Bhopal (F'IP),

3, Post Master General,
Indore Region, Indore (MP)," ,,, Respondents

ORDER (Oral)

3y R,K. Upadhvaya. Administrative Member

By this 0-A.^the applicant has sought a direction

to bs issued to the respondents for compassionate

appointment on the post of Postr.aiv''JP®on or other

suitable post with the respondent-department.

2* It is stated that the applicant's father S-hri

^lal^tu Ram was Postman who died in harness on 12.5.1993

(sic 12.5.1991). It is stated that the elder brother of

the applicant is working as casual labourer and the

your^er brother of the applicant is a minor. The applicant

claims that he has passed 10+2 examination and being
-yvj

educated person and being a son of the deceased Government

smployeo,he should have been appointed by the respondent-

deparLmant on compassionate grounds. In this connection
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>  it is claimed that an application for compassionate

appointment v/as made as early as op 9*7 •1993 (Annexure—A—2) •

The learned counsel of the applicant further states that

the rosponients have been remirded from time to time but

no order for compassionate appointment has been issued

so far. In this connection^he also invited attention to

the correspondence maoe by the Principal Chief Postmaster

Gen2ral,K«P-Circle#Bhopal as pe r letter dated 26.11.2001

(Annexure-A-4) by which the application of the applicant

dated 3.3.2001 was forwgrded to the Postmaster General#

Indore Region for necessary action. In the opinion of the

learned counsel of the applicant^since there has been reminders

and representations from time to time# the application now

filed before this Tribunal is within limitation and the

respondents be directed to consider the case of the

applicant for compassionate appointment.

3, We have heard the learned counsel of the applicant

and have perused tdie material available on record.

4, There i s no dispute that the applicant's father

died on 12.5.1991. If a rept asentation was made and no

decision was taken by the respondents# the applicant should

have approached this Trfcunal within the period of limitation

prescribed under Section 21 of the Administrative Tribunals

Act# 1985. This OA filed on 6.8.2002 is appirently belated

one. There is no application for condonation of delay.In
unstatutory

case^repeated reminders and/representations do not

extend the period of limitation# as has been held by the

Hon'ble Supreme Court in the case of S.Si.Rpthore Vs.St^te,^

Madhva Prade^ # AiR 1990 SC 10. Therefore# this 0..^

deserves to be rejected on the ground that it is belated one.

However# the present application deserves to be rejected

even on merits also.

5^ The applicant's father died in the year 19^ . The

scheme of compassionate appointnent is to render immediate

assistance to the surviving members of the deceased

Cn rchd.



*

'0̂
<1 d ss

Govermront errployee. The mere fact that the monbers of

the family have survived for more than a decade indicates

that there are some other sources of income to the

members of the family of the deceased Government employee.

Besides, merely because the applicant happens to be the

son of the deceased Government employee,who died in harness,

does not automatically give him a right to induction in

Government service as if it was in the line of inheritance.

Admittedly, the elder brother of the applicant is having

some employment. On the fa^ts of this dese^we do not

find justifigble reason to direct the respondents

to consider the claim of the applicant for compassionate

appointment at this belated stage after more than a decade

of the death of the deceased Government employee.

rkv,

6. For the reasons mentioned in the preceding

paragraph,^^this application is rejected ooth on the ground

of limitation as well as on merits at the admission stage

itself. ^

(j .K*Kaushik)
Me nber (Jud ic la 1)

(B..K.Upadh^ya)
Merrtoer (Admnv.)
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